HIGH COURT OF HIMACHALPRADESH AT SHIMLA

No.HHC/Rules/22(25)/83- Dated: 19* May, 2005.

NOTIFICATION

Whereas in Column 3 against Serial No.1 in the ﬁble under Rule 5 ~f
Himachal Pradesh Judicial Service Rules. 2004, in clause (b) thereof there is a
provision (with respect to method of recruitment of District Judges/Additional
District Judges) that 25% of District Judges/Additional District Judges shall be
appointed by promotion from amongst Civil Judges (Senior Division) on the basis of
merit through a limited competitive examination as may be prescribed and conducted
by the High Court in accordance with the Regulations;

Whereas Rule 2 of the aforesaid 2004 Rules. in clause (g) provides that the
Regulations have to be framed by the High Court for prescribing the syllabus for the
competitive examination and the suitability test to be conducted by the High Court
for the cadre of the District Judges/Additional District Judges as well as various
other items mentioned therein.

Now, therefore, in exercise of the powers conferred under Rule 2 (1) (g)
(i) & (ii) read with Rule 5 of the Himachal Pradesh Judicial Service Rules. “2004:
the High Court of Himachal Pradesh is pleased to make the following Regulations

prescribing svllabus for limited competitive examination and allocation of marks for

the cadre of Civil Judges (Senior Pivision):-

Short Title 1. These Regulations shall be called “The Himachal
Pradesh Judicial Service {Promotion from amongst the
Civil Judges (Sr. Divn) to the posts of
District/ Additional District Judges on the basis of
limited Competitive Examination) Regulations,
2005.

Commencement. 2. These Regulations shall come into force with
immediate effect.






